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Vacancics of Chief Executives in Financial
Institutions

*314 SHRIMATI RATAN KUMARI:
SHRI VIRENDRA KATARIA:

Will the Minister of FINANCE be
pleased to refer to the answer to
Unstarred Question 1258 given in the
Rajya Sabha on the 1st December, 1992
and state:

(a) what is the number of posts of
Chief Executives in the Financial
Institutions which are lying vacant at
present;

[RAJYA SABHA]

to Questions 864

(b) what is the date from which these
posts have been lying vacant,

(¢) whether thé delay in the
appointments is affccting the working of
these institutions; and

(d) if so, what is the reaction of
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
DALBIR SINGH): (a) There is no
vacancy at the level of chief executive in
the financial institutions,  namely
Industrial Development Bank of India,
Industrial Finance Corporation of India,
Industrial Reconstruction Bank of India,
Life Insurance Corporation, General
Insurance Corporation and Unit Trust of
India.

(b) to (d) Do not arise.

Criteria  for  Billing of Domestic
Consumers by DESU

*315. SHRI 1.S. RAJU:
SHRI MOOLCHAND
MEENA:

Will the Minister of POWER be
pleased to state:

(a) what procedure is being followed
by DESU for biling the domestic
consumers during the normal period and
for the period during which the meteris
faulty and also after the same is replaced;

(b) whether it is a fact that DESU
charges arrears of electricity from its
domestic consumers in casc where the

‘electric meter remains faulty/stops for

some perjod;

(c) if so, what are the critcria for
calculating such arrears and what is the
maximum period for which the same can
be charged;

(d) whether DESU also adjusts the
inflated ad-hoc/provisional bills paid by
the consumers during the period when
the mecter remained faulty; and

(e) if so, to what extent and in what
manner?



